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In exercise of the powers conferred by Rule 15 {e) of the Solig Waste Management Rufes, 2016
and Section 275 of the Tripura Municipai Acl, 1894, tha Agartaiz Municipal Corporation hereiy
makes the following reguiation Namely “Agaralg Municipa) Corporation  Salig Wasts
Management Regulation-2017° as approved by Mayor-in-Council of Agariala Municlpat
Corporation on 28t July, 2017,

1. Short titie and commencemeant and Jurisdiction: This Fegulation shall be calted "Agayiale
Municipal Corporation Solid Waste Management Regulation-2047 and will be applicabic ]
the areas covered uUnder Agartala Municipal Corporation. This regulation shalt coma iriia
force on the date of its publicatien in the OfficialGazatis,

2. Definitiong —(A) In this regulation, urless the context atherwise requires,-

(1} “aerobic composting” means a controllad process involving Mmicrobiaf decomposition of
organic matier in the presence of oxygen:

{2} “anaerobic digestion® means 2 controlled process invo!ving microbiaj decomposition of
organic matier in absence of oxygen;

“authorization® means the permission given by the State Pollution Controj Coiporation o
Pollution Controf Commitiee, as the case may be, to the Operaior of 5 facility or urban focal
authority, or any other Agency responsible for processing and disposal of solid waste;

{4} “biodegradable waste “means any organic material that can be degraded by micro-

3

Organisms into simpler stable compounds;

(5} "bio-methanation® me2ans a process which sntails enzymatic decomposition of tha arganic
matter by microbial action to produce methane rich blogas:

{¢] "brand owner’ means a person or company who sells any commodity under g registarag
brand iabel,

(7} "buffer zong" means zohe of no development 1o ba maintzined zroung solid wasts
processing and disposal Taciiity, exceeding § TPD of instalisd Hapacity. This will he
maintained within toza! &zres alfioted for the solid waste Processing and disposal facitity,
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{8) "bulk waste generator” means and includes buitdings occupied by the Central government
departments or undertakings, State government deparimenis or under takings, local
bodies, public sector undertakings or private companies, hospitals, nursing homes,
schools, colleges, universities, other educalional institutions, hostels, holels, commercial
eatabfiéhnienis, markets, places of worship, stadia and sports complexes having an
average waste generation rate exceeding 100kg per day;

(9 “combustible wasie” means non-biodegradable, non-recyclable, non-reusable, non
hazardoussolidwastehavingminimumealorificvalueexceeding 1500kcalikgandexcluding
chiorinated materials like plastic, wood pulp, eic;

noy*Composting” means a controlled process involving microbial decomposition of rganic
matter,

{11)"contractor” means a person or firm that undertakes a contract to provide materials or
labour to perform a service or do a job for service providing authority;

(12}"co-processing” means use of non-biodegradable and non-recyclable solid waste having
calorific value exceeding 1500k/cai as raw material or as a souice of énergy‘ or beih fo
replace or supplement the natural mineral resources and fossil fuels in industrial
processes; .

113)"decentratised processing” means establishment of dispersed facifities for maximizing the
processing of bio-degradable waste and recovery of recyclables clesest to the source of
genearation so as to minimize transportation of waste for processing or disposal;

{14)"disposal" means the final and safe disposal of post processed residual solid waste and
inert strest sweepings and silt from surface draing on tand as specified in Schedule of rules
fo prevent contamination of groundwater, surface water, ambient air and atiraction of
animals or birds; )

{i5]"domestichazardouswaste"meansdiscardedpainidrums,pesticidecans,CFLbuEbs,tub% lights,
axpired medicines, broken mercury thermomelers, used batieries, used needles and
syringes and contaminated gauge, etc., generated at the housshold level;

{16)"door to door collection” means collection of solid waste from the door step of households,
shops, commercial eslablishments, offices, institutional or any other non-residential
premises and includes collection of such wasie from entry gate or a designated location on
the ground fioor in a housing society, multi-storeyed building or apartments, large
residential, commercial or institutional complex or premises;. o

(17)"dry wasle "means wasle other than bio-degradable waste and inert street sweepings and

includes recyclable and non-recyclable waste, combustible waste and sanitary napkin and

diapers eic.;
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{18}"dumpsites” means a land utilised by local body for disposal of solid waste without
following the principles of sanitary land filling;

(19}"extended producer responsibility” (EPR) means responsibifity of any producer of
packaging products such as plasiic, tin, glass and corrugated boxes, efc., for
environmentally sound management, il end-of-life of the packaging products:

{20) "facility" means any establishment where in the sofid waste management processes
namely segregation, recovery, storage, collection, recycling, processing, treatment or
safe disposal are carried out;

(21) "fine" means penalty imposed on waste generators as specified in this regulation for non-
compliance of the directions contained in this regulation ‘

(22) “handling” includes all activitias refating to sorting, segregation, material recovery,
collection,secondarystorage,shredding.baiing.crushing,loading,unfoading,transpoﬁation,
processing and disposal of salid wastes;

{23} “inerts” means wastes which are not bio-degradable, recyelable or combusti'bl;; sireet
sweeping or dust and silt removed from the surface drains;

{24} “incineration” rﬁeans an engineered process involving burning or combustion af solid
waste to thermally degrade waste materials at high temperatures; .

{25) “informal waste collector” includes individuals, associations ar waste taders who are
involved m sorting, sale and purchase of recyclable materials;

[26) "ieachate" means the liguid that seeps through solid waste or other madium and has
extracts of dissolved or suspended material from it;

[27) Ylocal body” for the purpose of fhese regulations means and inciudes the Agartala
Municipal Corporation,

128) "materials recovery facility( {(MRF} means a facility where non- -compostable sohd wasie
can be temporarily stored by the local body or any ather entity mentioned in rule 2 or any

ersen or agency authorized by any of them to facilitate segregation, sorting and
recovery of-recyciab!es from various componenis of waste by authorized informat sector
of waste pickers, informal recyclers or any other work force engaged by the focalbody or
entity mentioned in rule 2for the purpose before the waste s delivered or taken up for its
processing or disposal;

(29} "non-biodegradable waste" means any waste that cannot be degraded hy micro-
organisms into simpler stable compounds; il

{30) "operator of & facility" means a perscn or entity, who owns or operates a facility for
handling sofid waste which includes the logal body and any other entity or agency

appointed by the local body;

LAY
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(31} primary collection” means coltecting, lifting and removal of segregated sofid waste from
source of its generation including households, shops, offices and any other non-
residential premises or from any collection points or any other location specified by the
local body;

{32) "processing” means any scientific process by which segregated solid waste is handied
for the purpose of reuse, recycling or transformation info new products;

(33) "recycling® means the process of transforming segregated non-biodegradable sclid waste
into new material or product or as raw material for preducing new products which may or
may not be similar to the original products:

(34) “redevelopment’ means rebuilding of old residential or commercial buildings at the same
site, where the existing buildings and other infrastructures have become dilapidated;

(35) "refused derived fuel"{RDF) means fuel derived from combustible waste fraction of solid
waste like plastic, wood, of pellets or fluif produced by drying, shredding, dehgdrating
and compacting of solid waste;

{38} “residual solid waste" means and includes the waste and rejects from the solid waste
processing facilities which are not suitable for recycling or further processing;

(37) "rules” unless otherwise specifically mentioned . shall mean, Solid Waste Management
Rules, 2016 as notified by Govt. of india, including its amendments from time to time.

{28) "sanitary land filling " means the final and safe disposal of residual solid waste and inert
wastes on land in a facility designed with protective measures against poliution of ground
water, surface water and fugitive air dust, wind-blown litter, bad odour, fire hazard,
animal menace, bird menace, pests or rodents, green house gas emissions, persistent
organic pollutants slope instahility and erosion;

(39) "sanitary waste” means wastes comprisiag of used diapers, sanitary fowels or napkins,
tampens, condoms, incontinence sheets and any other similar waste;

[40) "secondary storage” means the femporary containment of sofid waste after collection at
secondary waste storage depots or MRFs or bins for onward transportation of the waste
0 the processing or disposal fagility; .

{41} "segregation” means sorting and separate storage of various components of solid waste
namely bicdegradable wastes inchiding agricuiture and dairy waste, non-biodegradable
wasles including recyclable waste, non-recyciabie combustible waste, sanitary waste and
non-recyclable inert waste, domestic hazardous wastes, and construction and demalition
wasies; '

(42} "service provider "means an authoriiy providing public utility services like water,

sewerage, electricity, telephone, roads, drsinage, ete;

L]
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(43) “solid waste" means and includes salid or semi-solid domestic waste, sanifary wase,
commercial waste, instiiutional waste, catering and market waste and othér non-
residentiaf Wastes, street sweepings, silt removed or collected from the surface drains,

" horticulture waste, agriculture and dairy waste, treated bio-medical waste excluding
industrial waste, bio- medical waste and e-waste, battery waste, radio-active waste
generated in the area under the loca body; |

{44) “sorting” means separating various components and categories of recyclables such as
paper, plastic, card-Corporations, metal, glass, efc., from mixed waste as may be
appropriate to facilitate recycling; R

{45) “stabilising" means the biological decomposition of biodegradable wastes io a state
where it generates no leachate or offensive odours and is fit for application to farm land,
soil erosion control and sojj remediation;

{46} "street vendor" means any person engaged in vending of articles, goods, warés, food
ftems or merchandise of everyday use or offering  services io the general public, in &
street lane, side walk, footpath, pavement, public park or any other public place or private
area, from a temporary built up structure or by moving from place to place and ipcludes
hawker, peddler, squatter and all others which may be local or region specific; and the
words “street vending” with thair grammatical variations and cognate expressions ,shall
be construed accordingly;

(47) “tipping fee” means a fee or Support price determined by the local authorities or any state
agency authorized by the State govemment to be paid to the concessionaire or operator
of waste processing facility or for disposal of residual solid waste at the landfil;

{48) “transfer station" means a facility created to receive soiid waste from collection areas and
transport in bulk in covered vehicles or containers to waste processing and, or, disposal
facilities;

(49} transportation™means cenveyance of solid waste, either treated, partly treated or
untreated from a location to another location in an environmentally sound manner
through specially designed and covered transport system so as to prevent the foul odour,
littering and unsightly conditions:

[50) “realment” means the method, technique or process designad to modify physical,
chemical or biologicat -characteristics or composition of any waste so as to reduce its
volume and potential to cause harm:

(51) "user fee” means a fee imposed by the local body and any entity mentioned in rule 2 on
the waste .generator to cover full or part cost of providing solid waste cotlection,

o

transportation, processing and disposal services,

Oy
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{52) "vermin composting® means the process of conversion of bio-degradable waste into
compost using earth worms:

(53] "waste generator” means and includes Svery person or group of persons, every
residential premises and nonvesidential establishments including Indian Railways,
defence establishments, which generate solid waste; ) ,

{54 “waste hierarchy” means the priority order in which the sofid waste fs to be managed by
giving emphasis to prevention, reduction, reuse, recycling, recovery and disposal, with
prevention being the most preferred option and the disposal at the landfill being the least;

(55) "waste picker” means a person or groups of persons informatly engaged in collecticn and
recovery of reusable and recyciable solid waste from the source of waste generation the
streets, bins, material recovery facifities, processing and waste disposal facilities for sale
1o recyclers directly or through intermediaries to eam their livelihood.

b

(B} Words and expressions used herein but not defi ned, but defined in the, Environment
{Protection) Act, 1986, the Water (Prevention and Contral of Pollution) Act, 1974, Water
(Prevention and Control of Poliution) Cess Act, 1977, Air {prevention and Control of Pollution)
Act, 1981, The Tripura Municipal Act, 1994 and Solid Waste Management Rules, 201 & shafl
have the same meaning as assigned to them in the respective Acts.

. Duties of Waste generators-

{1) Every waste generator shall, -
(a) segregate and store the waste generated by them in three separate streams namely

biodegradable, nen-bio degradable and domestic hazardous wastes in suitable bins and
Nandover segregated wastes fo authorized waste pickers or waste colleclors as per the
direction or nofification by the Agartala Municipal Corporation from time io time; .
{b) wrap securely the used sanitary waste h"k; diapers, sanitary pads efc., in the pouches
provided by the manufacturers or brand owners of these products or in a suitable wrapping
material as instructed by the local authorities znd shall place the same in the bin meant for
dry waste or non- biodegradable waste; .

(c) store separately construction and demoliicn ¢ vasle, as and when generated, in his own
premises and shall dispose of as per the Consirustion and Demolition Waste Management
Rules, 2016;and

(d) store horticulture waste and garden wasie gererated from his premises separately in his
cwn premises and dispose of as per the dir=272 s of ihe local body from time to time.

[2) No generators shall throw, burn or sury = solid waste gensrated by him, on sires!s,

a

open public spaces outside his premisss o= - == “rain or water baodies,
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(3} All waste generators shali pay such user fee for solid waste Mmanagemeri, as specified by
Agartala Municipal Corporation in the notification for this purpose from fime o fime.

{4) No person shall organize an eveni or gathering of more than one hundred perszas at any
unlicensed place without intimating the local body, at Jeast three working days in a?vance
and such person or the crganizer of such event shall ensure segregation of waste s a_u—
and handing over of segregated waste {o waste collector or agency as specified by the ooz
body and shall pay such user fee for Solid Waste Mmanagement, as specified by Agariz =
Municipal Corparation in the notification for this purpose from time to time. ;

15) Every street vendor shall keep suitable containers for storage of waste generated during
the course of his activity such as food waste, disposable plates, cups, cans, wrappers,
coconut shells, leftaver food, vegetables, fruits, efc., and shall deposit such waste at wasie
storage depot or container or vehicle as notified by the locat body and shall pay such user
fee for solid waste management, as specified by Agartala Municipal Corporation in the
notification for this purpose from time o time.

<

{6) All resident welfare and market associations shali in partnership with Agartala Municipal
Corporation, ensure segregation of waste at source by the generators as prescribed in the
rules, facililate collection of segregated wasle in separate streams, handover recyclable
material to either the waste pickers or agencies for recycling authorized by Agartala
HMunicipal Corpo;'ation and pay such user fee for solid waste managemeant as specified in the
notification by Agariala Municipal Corporation for this purpose. The biodegradable wasts
shall be processed, treated and disposed off through composting or bio-methanation within
the premises as far as possible, The residual waste shall be given to the authorised waste
collectors or agency as direcied by Agartala Municipal Corporation.

(7)Alt gated communities and institutions with more than 5,000 sgm area shalf in parirership
with the local body, ensure segregation of waste al source by the generators as prescribed
in the rules , facilitate collection cf segregaled waste in Separate streams, handover
recyclable material to either the waste pickers or agencies for recycling authorized by
Agartala Municipal Corporation and pay such user fee for solid waste management as
specified in thé notification by Agartala Municinal Corporation for this purposé. The
biodegradable waste shail be processed, treated and disposed off through composting or
bio-methanation within the premises as far as possible. The residual waste shall be given 1o
the authorised waste collectors or agency as directed by Agarta!a'Municfpar Corporat:’qn.
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(8} All hastels, hospital, hotels and restaurants shall in partnership with the focal body ensure

segregation of waste at source as prescribed in the solid waste rules, facilitaie collection of

seqregated waste in separate étreams, handover recyclable material to either the authorized

waste pickers_ or AMC. The bio-degradable waste shall he processed, treated and disposed

off through compost in bio-methanafion within the premises as far as possible, The residual

waste shall be given to the waste collectors or agency as directed by the local body. Al

waste generaiors shall pay such user fee or charge as may be specified in the notification for

this purpose. g

{7} Every person responsible for organizing an event in open space/residential or nop-
residentialicommercial places which involves service of foodstuff in plastic or multi-layered
packaging shall segregate and manage the waste generated during such events in
accordance with the Solid Waste Management Rules, 2016 and pay such user fee for solid

vaste management as notified by Agartala Municipal Corporation from time 1o time.

4, Duties of manufaciurers or brand owners of disposable products and sanitary naplins
and diapers |

(1) All manufacturers of disposable products such as tin, glass, plastics & packaging etc. or
brand owners who infroduce such products in the market shall provide necessary financial
assistance to Agartala Municipal Council for establishment of waste management system as

notified by Agartala Municipal Council from time to time.

{Z)All such brand owners who sell or market their products in such packaging materiél which
are non-biodegradable shall put in place sysiem to coliect back the packaging waste

generated due fo their production.

{3) Manufaclures or brand owners or marketing companies of sanitary napkins and ‘digpers
shail explere the possibility of using all recyclable materials in their products or {hey shall
provide a pouch or wrapper for disposal of each napkin or diapers along with the packet of

their sanitary products.
(4) All such manufacturers, brand owners or marketing companies shall educate the masses

for wrapping and disposal of their producs.
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3. Duties of Industrial Units located within one hundred km from the refused derived fue!
and waste to energy plants based on solid waste -

All industrial units using fuef and located within ene hundred km from a solid waste based
refused derived fuel plant shall make arrangements to replace at least five percent of their fuel

¥

- requirement by refused derived fuel so produced.

6. Criteria of duties regarding setting up of Solid Waste processing and Treatment Facitity

(1) The operator of the facility shalf design and set up the facility as per the technical
guidelines issued by Cenfral Pollution Control Board in this regard from time lo fime and the
manual on Sclid Waste Management prepared by the Ministry of Urban Development.

{2) The operator shall obtain necessary approvals from State Pollution Control Board or

L

Pollution Contral Commitiee.

(3) The operator of the facility shall be responsible for the safe & environmentally sound
operations of the Solid Wasle processing and or treatment faciliies as per the guidelines
issued Central Pollution Control Beard from time fo time and the manual on Solid Wasts

Management published by the Ministry of Urban Development.

(4) The operator of the Solid waste processing and treafment facility shall submit annual
report in Form Hi of the rufes each by 30t April to the State Pollution Control Board or

Poliution Control Committee and concerned local body.

7. Duties and responsibilities of Agartala Municipa! Corporation
(1) Agariala Municipal Corporation shall:

9

(a) arrange for door to door collection of segregated solid waste from 2l households including
slums and informal seltlements, commercial, institutional and other non-residential premises.
From multi-storage buildings, large commercial complexes, malls, housing complexes, etc.,

this riay be collected from the entry gate or any other designated location; o

(b} establish a system to recognise organisations of wasie pickers or informal waste collectors
and promote and establish a system for integration of these authorised waste-pickers and
waste coliectors fo facilitate their participation in solid waste management including door to

door collection of waste;

{c) faclitate formation of Self Help Groups, provide identity cards and thereafter encourage

integration in solid waste managemeni including deor to door collection of waste;
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(d} prescribe from time fto time user fee as desmed appropriate and collect the fee flom the

waste generators on its own or through authorised agency,

(e) direct wasle generators not to litter i.e. throw or dispose of any waste such as paper, water
bottles, liquor botties, soft drink canes, tetra packs, fruit peel, wrappers, efc., or burn or burry
waste on streels, open public spaces, draing, waste bodies and to segregate the waste at
source as prescribed under these rules and hand over the segregated waste to authorised the

waste pickers or waste collectors authorised by the local body;

(f) establish waste deposition centres for domestic hazardous waste and give direétion for
waste generators to deposit domestic hazardous wastes at this centre for its safe disposal,
Such facility shall be established in a city or town in a manner that one centre is set up for the
area of twenty square kilometres or part thereof and notify the timings of receiving domestic

hazardous waste at such centres;

(9) ensure safe storage and transportation of the domestic hazardous waste to the hazardous
waste disposal facility or as may be direcied by the State Pollution Control Board or the

B

Pollution Control Cormmittee;

() direct street sweepers not to burn tree leaves collected from street sweeping and store

lhem separately and handover to the waste collectors or agency authorised by local body;
(i) provide training on solid waste management to waste-pickers and waste collectors;

(j} collect waste from vegetable, frult, flower, meat, poultry and fish market on day fo day basis
and promote setling up of decentralised compost plant or big-methanation plant at suitable
lccations in the markets or in the vicinity of markats ensuring hygienic conditions; .

(k) collect separately waste from sweeping of strsets, lanes and by-lanes daily, or on alternate
days or twice a week depending on the density of population, commercial activity and lgcal

situation;

(1} set up covered secondary storage facility for temporary storage of street sweepings and silt
removed from surface drains in cases where direct collecion of such waste info transport
vehicles is not convenient. Waste so callssied shall be collected and disposed of at regular

-

intervals as decided by the local body;

(m) collect horficulture, parks and garden viaste separately and process i the parks and

gardens, as far as possible;

10
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(n} transport segregated bio-degradable waste to the processing facilities like compast olant,
bic-methanation plant or any such facility. Preference shall be given for on-site processing of

such waste:

(0) transport non-bio-degradable wasie to the respective processing facility or material

2

recovery facilities or secondary storage facility;

{p} transport construction and demolition waste as per the.provisions of the Construction and
Demolitior: Waste Management Rules, 20186:

{a} involve communities in wasie management and promotion of home composting, ”bio-gas
genreration, decentralised processing of waste at community level subject to control of adour

and maintenance of hygienic conditions around the facility;

{r) phase out the use of chemical fertilizer in two years and use compost in all parks, gardens
maintained by the local body and wheraver possible in other placss under jis iurisdiction,

incentives may be provided to recyciing initiatives by informal waste recycling sector.

{s) facilitate construction, Operation and maintenance of solid wasta pracessing facilities and
associated infrastructure -on their own or with private secior pariicipation or throuhgh any
agency for optimum utilisation of various tomponents of solid waste adopting suitzble
technology including the following technologies and adhering to the guidslines issued by the
Ministry of Urban Development from time to time and standards prescribed by the.Central
Pollution Control Board. Prefersnce shall be given to decentralised processing to minimize
transportation cost and

Environmental impacts such as-

i} bio-methanation, micrebial composting, vermi-composting, anaerobic dlgesticn

or any ather appropriate processing for bio-stabilisation of biodegradabie wastes:

iwaste fo energy processes including refused derived fuel for combustible
fraction of waste or supply as feedstock fo solid waste based power plants or
cement kilns;
{t) undertake on their own or through any other agency construction, operation and
maintenance of sanitary tandfil and associaled infrastructure as par Schedule 1 for disposal
of residuat wastes in a manner prescribed under these rules: .
(1) make adequate provisicn of funds for capital investments as well as operation and
maintenance of solid waste management services in the annual budget ensuring that funds
for discretionary functions of the local body have been allocated only after meeting the
requirement of necessary funds for solid waste management and other obligatory fungtions of

the local body as per these rufes;
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{v) educate workers including contract workers ang supervisors for door to door celiection of
segregated waste and ransporting the unmixed waste during primary and secondary
transportation to processing or disposal facility;

{(w) ensure that the operator of a facility provides perscnal protection equipment inciuding
uniform, fluorescent jacket, hand gloves, rain coats, appropriate foot wear and mas!;s to all
workers handling sofid waste and the same are used by the workforce;

(2) There shall be a Ward Level Soji Waste Management Committce in each ward of
Agartala Municipa Comoration with the Councillor as the Chairperson and Including 20 other
members in which feast 10 must be women. This commiftee shall creafe public awarensss
through information, education and communication campaign and educate the waste
generators on the following; tramely:-

{il nottolitter:

(i) fostore the waste in the household bins in segregated manner and ensuring it so
that it can be collected under Door to Door collection, Practice segregation bio—
degradable waste into GRREN BIN, non-vicdegradable (recyciable "and
combustible} in BLUE BIN, sanitary waste and domestic hazardous wastes in
RED BIN;

(i) Minimize generation of waste;

(iv] Reuse the waste fo the extent possible;

{v] Practice home combosting, vermi-composting, bic-gas generation or community level

composting;

(vi] wrap secursly used sanitary waste as and when generated in the pouches provided
by the brand owners or a suitable wrapping as prescribed by the local body and
place the same in the bin meant for non-big degradable waste:

b

[vii} Storage of segregated waste at source in different bins;

(vili) Handover segregated waste io waste pickers, waste collectors, recyclers or
waste collection agencies; ang

ix} Pay monthly user fee or charges as nofified or fixed by AMC to waste collectors or
ward level committes or any ofher person authorized by the Agartala Muﬁicipai

Corporation for sustainability of solid waste management.

72
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3) Any waste generator who violates the provisions of
duty as per provisions of this regulation shall pay sp

this regulafion or falls o discharge his
ot fines as follows for each violation:

Solid Waste {Other than Construction & Demolition Wastel

IndividualiHousehold

Non-ResidentiaCommercial
Establishment

Rs. 500 ) For First vielation/failure Rs, For First vialationffailure
1D00/-
Rs. 1000/ For Second Rs. For Second viclation/failuve
violation/failure 2000/-
Rs. 2000/ For Third and subsequent | Rs, Fer Third and subsequent
violations/failures 5000 | violationsffailures

For Construction & Demalition Waste

Non-Residentia!/Commercial

individualfHousehold
Establishment
R, 1060 & For First violation/failure Rs. | For First violation/failure
2600/ ,
Rs. 3004/ For Second Rs. For Second violationffailure
violationffaifure 4606/-
Rs. 4000/ For Third and subsequent | Rs. For Third and subsequent
viclationsifailures 5000/« violationsifailures

Provided that, the spot fines as menfioned in this section shall be in addiion to the fee
chargeable by the local body for removal of the solid waste or canstruction and demolition
waste as notifled from time fo time. Provided further that, Assistant Municipal Commissioners
of Various Zones of Agartala Municipal Corpo
Agartala Municipal Corporation shall be authorized persons o collact “spot fines” and “fees’
chargeable by the focal body for removal of the solid waste or construction and demotition

waste” as notified from time {6 me.

ration and such other officers as notified by

D@@M%\!;%”

{Debapriya Bg&} han, !AS)
Municipal Commissioner
Agartala Municipai Corporation

Printed at the Tripura Government Press, Agartala.



